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(Amendment) Bill

Sir, the amendment that I am seek-

wifgq | ®rw 5 39 o ©1 TA T AR
y TR X ing to move concerns article 226 of
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sut {®&1 & )
Mr. Deputy-Speaker: Has the hon.

Member leave of the House to with-
draw the Bill?

The Bill was, by leave, withdrawn,

17 hrs.
CONSTITUTION (AMENDMENT)
BILL
(Amendment of Article 226 by
Shri C. R. Pattabhi Raman)
Shri C. R. Pattabhi Raman (Tan-
jore): Sir, 1 beg to move;
“That the Bill further to amend
the Constitution of India be taken
into consideration™

the Constitution.
as follows:

“Not withstanding anything in
article 32, every High Court shall
have power, throughout the terri-
tories in relation to which jt exer~
cises jurisdiction, to issue to any
person or authority, including in
appropriate caseg any Government
within whose territories directions,
orders or writs, including writs
in the nature of habeas corpus,

mandamus, prohibition, que war- .

ranto and certiorari, or any of
them, for the enforcement of any
of the rights conferred by Part III
and for any other purpose.

Mr. Deputy-Speakers The hon.

Member may continue next time.

17.02 hrs.
INTEGRATION OF SERVICES IN
PUNJAB®

Fr qAq & ACTAT € (2qA F A H
T qr, IT wr ¥ wAw frar o,
T ¥ 37 ¥ § ¥ fyrwes T weAT
TETE N TAE AT H g ovw oA
oz A A e f fe sz
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This article reads

i

Xt g & A6 fuirezr 7 39 1 0 °
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